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This the 30th day of ivL

HON ■' BL E SH . V . K . MA JO TRA , MEMBER (. A )
HON'BLE SH. KULDIP SINGH. MEMBER (J)

200:

Sh . . T i I p,l<dhar i Bar a i k
S/o Sh. Har i nat h Bara i k.
Pi-odi..ic t i on Ass l t .
Doordarshan Kendra.
Par I i arnan t Street, New Delhi-1 10001
R /o 794 - Sec t or 8 , R . I\ . Pu r am .
Now DeIhI -i 10022.

(, By .Advoca t s ; Sh . D . R . Roy)

V e r s Li s

Union of India Through

1 the Secretary,
M i n i s t ry of I&B.
Shastri Bhavan,
New Dehi-110001 .

D I r-ec t o r Gene r a I
Prasar Bharti
Broadcast ing Coi-porat ion of India,
Doordarshan Bhavan,
Iviand) House,
New De I fi i .

DIrec to r ,
Prasar Bhar t i ,
De ! Li I Doordarshan Kendra,
AkasLiwan i Bhavan ,
Sansad Marg,
New DeIh i .

•*)
oLin i ta Ra ju
W/o Shr i B.P. Raju
83 T, Baba Kharak Singh Marg,
New De I fi i .

MahI pa i DhapoI a
S/o Shri U.S. Dhopala
H-5/76 Sector-16,
Roh i n i , New DeIh i .

Dharmendra Khosia
S/o Late Shr! R.S. Khosia
C-8/51 , Sector-3, Roh ini ,
New DeIh i .

Maya Lahane
W/o Rajiv Lahane
F-9 V I vek .App t t .
Shrest ha Vihar,
De I fi I .
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8. Sarvajest Verma

S/o Shri Rajendra Verma
5QG, DDA Flats. Lado Sarai ,
Ne',v De I h i .

9 . T.P. Ra i

Di r-ectorate General

Doordarshan,

fvland I Rouse .

10. .Ashok Ra i

De 1 1'l I Doordarshan Kendra

Par I I amen t St reel .

Nevy De 1 1) i .

11 . Satvinder Mohanty

W/o D.M. Mohanty
A-5Q1 , M.S. Apptt.

Plasturba Gandhi Marg ,

New De l |-i i .

12. Asha K. Bha t ia

W/o Kap i 1 Bhat i a
D-766 Mandir Marg,

New DeIh i .

13. Asha Khat tar

W/o Shr i Ashok Khattar
1-H/102 NIT Faridabad, Haryana.

1 . Narottam Prasad

S/o Kripa Ram
Delhi Doordarshan Kendra

New De1h1 .

(By Advocate ; Sh . V . S .,R . Kr i shna.)

g) IR HD E IR (CORAL j)

By Sh. V.K. Ivlajotra, Member (A)

This appl ication has been f i led seeking review of order

dated 7.5.2002 in OA-ngi/2001 . Admi ttedly, appl icant herein

was not a party in OA-1 191/2001 . Botl i sides have re I i ed on JT

1997 (7) SC 24 K.Aj i t Babu and others vs. Uruon of India and

others. Sh. D.R.Roy, counsel of ti ie appl icant stated that in

K.Aj i t Babu (supi'a) i t has been held that affected persons who

are not part ies to a case have the remedy of review avai lable

to therri and that they need not f i le a fresh appl icat ion.
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2  On the othei' tiand , Sh - Krishna, counsel of. tlie

respondents stated that the Kon"taIe Supreme Court has not held

in this case that 3rd party can nie a review peti t ion.

3. Y/e have careful ly perused the judgment in the case of

K.Aj i t Babu and otticrs and f ind that the Hon'ble Supreme Court

has not held that a 3rd party can fi le the review pet i t ion.

In this view of the matter the present review pet i t ion is not

maintainable. Dismissed as such. Even otherwise this

pet i t ion lias been f i led much beyond the l imi tat ion period.

KIJLDIP SINGH )

Member . d )

sd "

(  V . Iv . MAJOTRA )
Member (A)

\


